BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE BENCH AT
CHENNAI

ORIGINAL APPLICATION No. 39 of 2024 (SZ)

IN THE MATTER OF
Mr. Jonatt Jose ... Applicant

Versus

The Secretary and 8 Ors. ... Respondents

ADDITIONAL AFFIDAVIT FILED ON BEHALF OF 5™ RESPONDENT

DATE: 29.08.2024

A

M

M/S PRASAD VIJAYAKUMAR (Ms. No. 1254/1999)

VIGNESH SEKAR (Ms. No. 3281/2018)

PRANAV. R (Ms. No. 3700/2023)

No. 52 Law Chambers, High Court Buildings

Chennai- 600 104

9003271435

COUNSEL FOR RESPONDENT No. 5




BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE BENCH AT
CHENNAI

ORIGINAL APPLICATION No. 39 of 2024 (SZ)
IN THE MATTER OF

Mr. Jonatt Jose

Choorakkal House,

Nalukettu Po,

Thrissur District,

Kerala, 680308 .... Applicant

VERSUS

1) The Secretary

Ministry of Environment & Forests & Climate Change
Paryavaran Bhavan, CGO Complex,
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Mr. Jonatt Jose
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VERSUS

1) The Secretary

Ministry of Environment & Forests & Climate Change
Paryavaran Bhavan, CGO Complex,

Lodhi Road, New Delhi,

110 003

2) The Chairman

Central Pollution Control Board,

Parivesh Bhavan,
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3) The Chairman,
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For CARBORUNDUM UNIVERSAL LIMITED
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Nalukettu Po,
Thrissur District
Kerala- 680 308

6) Pollution Control Officer,
Majestic Square Building,
31 Floor, Paravathani P.O,
Thrissur,

Kerala- 680 655

7) The Health Inspector,
Thrissur District Office of Health,
5t Circle, North Bus Stand,

" Thrissur, Kerala- 680020

8) The District Collector,

Thrissur Collector,

District Collector Office,

1%t Floor, Civil Station,

Ayyanthole, Thrissur,
 Kerala- 680003

9) The President,

Koratty Grama Panchayath,
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ADDITIONAL AFFIDAVIT ON BEHALF OF 5™ RESPONDENT

I, Premanath, S/o Late T.V.Ravindranathan, Aged about 49 years, do hereby solemnly

and sincerely affirm and state as follows:

1. It is respectfully submitted that I am the Senior General Manager-

Manufacturing in the 5" Respondent herein and as such I am well acquainted

L LIMITED

For CARBORUNDU M{N.;VERSA

Authorised Signatory
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with the facts of the case. I am duly authorised by the Hth Responden’t herein to

swear to this affidavit.

1 state that the 5" Respondent is filing this additional counter to bring to the
attention of this Hon’ble Tribunal of certain developments that have taken

place after the last date of hearing i.e., 30.04.2024.

. 1 state that the Director of Factories and Boilers through its hygiene lab
conducted an air monitoring study dated 05.04.2024 to check the ambient air
quality measurement both inside the furnace shop floor and outside the furnace
and submitted a report dated 05.04.2024 which is annexed herewith as

(“Annexure 21”) which, inter alia, found as follows:-

A. All the parameters monitored were observed to be within limit as per
industrial hygiene standards. The result submitted by the factory were
also found to be within limit.

B. A real time ambient air quality monitoring system has been found to be
installed in the main gate of the factory.

C. The factory management has informed that they are planning to install
a fume extraction system with hood and stack arrangement for the
furnaces in the near future.

D. The emission levels of Carbon Monoxide (CO), Nitric Oxide (NO), and

Hydrogen Sulphide (H:5) were measured and found to be below the

permissible limits.

For CARBORUNDUM UNIVERSAL LIMITED
&N s

\(]
Authoriseg Signatory



4. The Respondent No. 7 Health Department also conducted a health study of
local people residing in Wards 6 & 7 of Koratty Village (where the factory of
the 5" Respondent is situated) on 16" April 2024. The Report dated 27 April

2024 which is annexed herewith as (“Annexure 22”) found as follows:-

(i) No foul smell or offensive odour was identified during the inspection.

(i) On verifying the data collected by the filed staff available at Family Health
Centre, Nalukettu (Primary Health Centre of the concerned area), no such spike

of health problems mentioned in the complaint was noticed.

(iii) The Company has a valid consent to operate from Kerala Pollution Control

Board up to 30.06.2028.

(iv) The Company informed that they are planning to install a stack within 6

months for the furnace to reduce the chance of air pollution.

5. Similarly, the Respondent No. 3 Kerala State Pollution Control Board
conducted a 24 Hours Ambient Air Monitoring Study on 24.04.2024 at the
factory boundaries of the answering Respondent as well as at the courtyard of
the Petitioner’s house. The report dated 27.04.2024 which is annexed herewith

as (“Annexure 23”) found as follows:-

For CARBORUNDUM UNIVERSAL LIMITED
Q—

Authorised Signatory
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Pollutant Concentration in National

Ambient Air Ambient Air

Quality

Standard

Particulate Matter PM 10

Time Duration SO:

10:45 am — 10:45 am 2.6 ug/m’

(24 hrs)

6. The National Standards on SO2, NO2 and CO emission levels duly approved
by the 2" Respondent Central Pollution Control Board which is annexed
herewith as (“Annexure 24”). The same has also been notified in the official
Gazette on 18.11.2009 which is annexed herewith as (“Annexure 25”) and the

relevant extract is as follows:-

For CARBORUNDUM UNI\(ERSAL LIMITED
N/

Authorised Signatory



PM25,

Pollutants Time Weighted Concentration in
Average Ambient Air in

Industrial, Residential,
Rural and other Areas

Sulphur Dioxide (502), | Annual 50

ug/m3 24 Hours 80

Nitrogen Dioxide | Annual 40

(NO2), ug/m3 24 Hours 80

Carbon Monoxide (CO) | 8 Hours 02

1 Hour 04

Particulate Matter (Size | Annual 60

less than 10um) or | 24 Hours 100

PM10, pg/m3

Particulate Matter (Size | Annual 40

less than 2.5um) or |24 Hours 60

7. The Comparison of National Standards of SO2, NO2 and CO from the

manufacturing process of 5" Respondent herein is as follows:-

For CARBORUNDUM UNIVERSAL LIMITED

&

Authorised Signatory
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Pollutants Time Weighted Concentration in | Concentration

Average

Ambient Air in in Ambient
Industrial, Air of 5

Residential, Rural, Respondent

and other Areas Factory for

the latest

month (June-
2024)
Sulphur Dioxide | Annual 50
(SO2), pg/m3 24 Hours 80 -
Nitrogen Dioxide | Annual 40
NO2), pg/m3 24 Hours 80
(NO2). v/ 14.2
Catbon __ |8Hours |02 AN S e
Monoxide (CO) 1 Hour 04 -
Particulate Annual 60
Matter (Size less | 24 Hours 100
56.3
than 10pm) or
PM10, pg/m3
Particulate Annual 40
Matter (Size less | 24 Hours 60
28.7
than 2.5um) or
PM2.5, J

For CARBORUNDUM UNIVERSAL LIMITED

Authorised Signatory



A perusal of the above table clearly shows that the emission levels of SO2, CO
and NO2 is well below the national standards which proves beyond a shadow
of doubt that the present petition alleging environmental pollution is

absolutely baseless and without any merit.

It is respectfully submitted that the 3" Respondent KSPCB issued a letter dated
02.05.2024 in which they had directed 5" Respondent to implement certain
measures. The letter is annexed herewith as (“Annexure 26”). In response to
this, the answering Respondent issued a letter dated 12.06.2024 in which it set
out the action taken by 5" Respondent to the directions given by 3rd
Respondent. In so far as the direction to install hood and stack in a movable
arrangement above the furnace is concerned, the 5% Respondent has already
started the process of installing the hood and stack. The 5% Respondent has also
applied for consent to establish vide Application No. 10061450 to the 3t
Respondent and is awaiting the same. A copy of the Application for consent to
establish is annexed herewith as (“Annexure 27”). To this, the 3+ Respondent
has sent a Letter No. PCB/TSR/IC/176/07 dated 09.07.2024 is annexed herewith
as (“Annexure 28”) stating that consent to establish need not be awaited as the
installation of control measures are already set out in consent to operate dated
09.01.2024 issued by the 3 Respondent. The 5" Respondent had also applied
for approval for setting up of hood and stack arrangement from the Factories
and Boilers Department and the approval was obtained on 20.07.2024 vide

Permit No.169/2024. The copy of the approval is annexed as (“Annexure 29”).

For CARBORUNDUM UNIVERSAL LIMITED

Authorised Signatory
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In view of the above facts, it is most respectfully prayed that this Hon'ble Tribunal
may be pleased to dismiss this Application as devoid of merits and pass such other

order as this Hon’ble Tribunal deems fit and proper in the circumstances of the case

and thus render justice.

For CARBORUNDUM UNIVERSAL LIMITED

g;?}\“\ ’
Authorise Séory

Solemnly affirmed at Chennai, on
This 28" day of August 2024 and
Signed his name in my presence

After reading the contents herein
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Joint Director (Medical) Factories and Boilers, Occupational Health and Research Centre,
Ashramam, Kollam — 691002

Ref: DFB/JDM/48/2024-B
Date: 15.04.2024

To,
The Director, Factories and Boilers
Thiruvananthapuram - 695011

Subject: Inspection and Submission of Report at Carborundum Universal Limited, Koratty
References:

1. Director’s Letter No. DFB 3107 2023-G3 dated 25-03-2024
2. Report Submitted by Shri. K. Sreekumar, Chemical Inspector

Dear Sir,

As per the Director's letter referenced above, an inspection was conducted at Carborundum
Universal Limited, Koratty, using IHL equipment. Based on reference (2) mentioned in the
‘letter, the Chemical Inspectar, Shri. K. Sreekumar, has submitted his report. The report is
attached herewith for your further actions.

Signed by

Dr. Ruben C. Cyril

Joint Director (Medical)
Factories and Boilers
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DFB/JDM/48/2024-B

£24418/2024/CRU (JDFB) (M)

7765322024

Ref:- 1. Ltr. No. DEB/3107/2023-G3 dated, 25-03-202 | sf thie Director of Factories &
Boilers. i '
2. Result of Air Monitoring submitted by Chemist, [HE. dated 03-04-2024.

Air Monitoring Study has been carried out in the above factory on 03-04-2024 with the
facilities available at present in IHL as directed by Jetter veferred above. Result of
Maonitoring is given in tables 1 & 2 below. All the parameters monitored were observed to be
within limit as per industrial hygiene standards. The results submitted by the factory
forwarded along with ref. (1) were also found to be within limit. A real time ambient air
quality monitoring system has been found to be installed in the main gate of the factory. The
factory management has informed that they are planning to install a fume extraction system
with hood and stack arrangement for the furnaces in near fatee: '

Table 1: Chemical Hazards

{ SLNo Name of substance | Plant/Location 1 : ;I'se;w‘m{ PEL ! Remarks 1
§ E | measured | (Permissible | }
l | | (ppm) Exposure {
| { l Limit) (ppm) :
% ; % IRERAR ¥ — S— ..............;.,‘
1. [VvOCs Furnace area iy 500 Wit it |
2 FHydrogen Sulphide Furnace area 10 ; Within limit i
(H>S) | ; |
3. NO Furnace area 2 25 Within limit.
Lo A S
“ 4. } Carbon monoxide (CO) | Furnace area ; 50 ( Within Himit |
L"v ‘{VOC“S‘ " | Outside furnace | ) 500 { Within limit
i g  plant ‘ ‘ |
3 Hydrogen Sulphide T Outside furn&&wf i :l TR0 _er{'{hiﬁ limit l
T s | plam |
| 7. ["Nitric Oxide (NO) | Outside furnace ! 29 Within fimit ;
Il i | plant i 1
x 8. E Carbon monoxide (CO) [ Outside furnace g I 750 | Within timit \
i i plant | J i
| F— . I S — P E— .

2

‘e Mo. DFB/3107/2023-G3 (Computter No. 344463)
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DFB/.JDM/48/2024-B

{34418/2024/CRU (JDFB) (M)

776532/2024

: Table 2: Level of Total dust

SLNo | Plant/Location Name of PEL Remarks
substance (Permissible
Exposure
Limit) mg/m’
1 Macro Grain plant Total dust 10 Within
grading, sizing limit
2 Macro grain plant Total dust 10 Within
Screening limit
3 Miero grit plant milling | Total dust 10 Within
sizing limit }
; Sreckumar K.
Chemical Inspector
strial Hygiene Laboratory
Ofo Joint Dif ories & Boilers (Medical)

Asramom, Koltam.

3

Sle Mo. DFB/2107/2023-G3 (Computer No. 344463) .
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DMOH-TSr/z 1. 2/2023-C6

199785/2024

District medical office of Health , Thrissur .

Pin :680 001 ,Phone : 0487 2333242
E - mail : dmotsrhsd@kerala.gov.in , dmohtsr@gmail.com

No. DMOH-TSR/2102/2023-C6

Before the National Green Tribunal at Chennai Regional Branch

In the matter of :

Mr. Jonat Jose : Applicant
- versus
The secretary , Respondants
Ministry of Environment & Forests & Climate Change
& 8 Others

Report submitted by the District Medical Officer (Health) ,
Thrissur as per the direction of District Collector , Thrissur is as
follows :

An inspection was conducted at the Company and its
premises on 16/04/2024 by a team from District Medical Office
(Health) Thrissur and concerned health institution of that area .
The team submitted a report after detailed verification based on
the complaint. The finding/remarks of the enquiry team are
furnished below :-

e No foul smell or offensive odour was identified during the
inspection . The team also spoke with the residents nearby
the company .They complained regarding the offensive
odour at times.

e On verifying the data collected by the field staff , available
at Family Health Centre , Nalukett ( Primary Health Centre
of the concerned area ) , no such  spike of health
problems mentioned in the complaint was noticed .



DMOH-TS/. v2/2023-C6
198785/2024 ,5

e The company has a valid consent to operate from Kerala
Pollution Control Board up to 30/06/2028

e The company informed that they are planning to install a
stack within 6 months for the furnace to reduce the chance
of air pollution

The above facts are true and correct to the best of my
knowledge , information and belief .

Dated this 27" of April 2024

Signed by Dr. Sreedevi T. P.

DistrteteMedical Officer (Health ) ,Thrissur
Date: 27-04-2024 14:29:47
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R Telephone Na : 0487 - 2903930

E-mail: kspebisr@gmail.com

I GHO8 TMVomuadm aellm e oem Wl (amem @eniodoly

a—

\M aoRqla oVeiwad, aymoe e, aowgoml. AR all @, ©i(n)B-680655
‘!&f;’ KERALA STATE POLLUTION CONTROI, BOARD

Majestic Square, 3™ Floor, Paravattani, Olluklsra P.O., Thrissur-68065%

PCB/TSR/IC/176/07 Date: 27.04.2024

From

Environmental Engineer

To
M/s. Carborandum Universal LTD.
Nalukettu

Koratty,
Thrissur.

Sub:- Anlaysis of Ambient Air Quality monitoring — invoice wowards sampling, transportation

and analysis charges- Reg.
Ref:- Inspection conducted in the unit by Board officers on 24.04.2024

Sir,

I'am forwarding herewith the copy of analysis of report of the sample collected
from Carborandum Universal LTD, Nalukettu. Koratty, Thrissur on 24.04.2024 and
invoice for Rs. 8600 towards charge for sampling and analysis. You are requested to
make the payment immediately as DD drawn in favour of Kerala State Pollution Control
Board, Thrissur along with a covering letter.

Yours faithfully,

P '""'TIT;?"'/
)_, ya
™

,-/'4/‘

ENVIRONMENTAL ENGINEER

Encl: as above
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AMBIENT AIR QUALITY MONITORING AND ANALYSIS CHARGES

INVOICE
PCB/TSR/IC/176/07

Name of Industry: M/s. Carborandum Universal LTD.

Nalukettu
Koratty,
Thrissur

Date: 27.04.2024

A. Sampling charges

Slno | parameters

1. | Sampling (24 hrs) for suspended particular matter | 6000 1 6000

and gaseous pollutants.

I Rate | Number of Amount

i

(Rs.)| determinations | (Rs.)

i
|
i
|
!

| Total amount 6000

B. Analysis charges

I Suspended particulate matter 600 |1 600
2 Respirable Suspended particulate matter 600 |1 600
3. Nitrogen oxide 1600 |1 600
4. Sulphur dioxide 600 ! | 600

‘ Total amount | 2400
C. Transportation charges j: . 200

Total amount to be remitted (A+B+C) | . 8600

(Rupees Eight thousand six hundred only)
N L2
e o

Wt
ENV’lROﬂfAENTAL ENGINEER
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Tetephone No: (487 - 2963939 tomail: kspebisyi@mgniail.come
—— e eee TLomuAoMm aellmleeem Ml amem Geniodaw
I S A :
\‘/.‘\/‘\,/ oRqYI4 O ei@d, aymos Mlel, 10ai5oM], 8RO al.a., ©LRG-680885
|/ KERALA STATE POLLUTION CONTROL BOARD
Majestic Square, 3" Floor, Pavavattani, Olukkara PO Thrissur-680658
File No: PCB/TSR/IC/176/07 Date: 27.04.2024
Report of Ambient Air Quality Monitoring
Name and Address of the Unit © M/s. Carborandum Universal LTD,
Nalukettu
Koratty,
Thrissur.

Date of Ambient Air Quality Monitoring : 24.04.2024

Monitoring Station . Boundary of the Unit near the entrance
SI. No Pollutant | Concentration in National Ambient
Ambient air Air Quality :
o 7 Standard {
I Particulate Matter PM 10 45 pg/m? 100 |
|
2 Particulate Matter PM 2.5 42.9 pp/m’ 60 \
|
" s - i
SLNo Time duration | SOz ’ ONO. 1
| 10.45 am — 10.45am 2.6 pug/m’ ? 0.6 ug/m’ 1
(24 hrs) ; |

P o3
(RN 48 £ 2

s

e Pallition Coyeitor] e
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National Ambient Air Quality Series:
NAAQMS/ 36/2012-13

Guidelines for the Measurement of Ambient Air
Pollutants

VOLUME-1

CENTRAL POLLUTION CONTROL BOARD

Ministry of Environment & Forests
Parivesh Bhawan, East Arjun Nagar, Delhi- 110032
Website: http://www.cpcb.nic.in
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NATIONAL AMBIENT AIR QU ALITY ST ANDARDS (2009)

[ _i_’_(.;u_‘;;;‘;‘;_.,,_#_______ﬂ Time ‘ ancenf;gf{gx;_i_r; “Ambient Air Methods of Measurement
Weighted Industrial, Fcologically
Average Residential, = Sensitive Area

Ruraland | (Notified by
other Areas Central
. Government)

Su—lf;}ru—r Dioxide
(SO2), ng/n
Nitrogen
| (NO2), ng/m?

—lmpmved West and Gaeke Method
_Ultraviolet Flu:

Annual *
24Hours™ |
1 Annual *

24 Hours ™"

ser modified
(NaOH-NaAs(h) Method
-Gas Phase Chemiluminescence

Annual * { -Gravimetric
24 Hours ** i 100 ! “TEOM

Particulate Matter
(Size less than 10pm}
| or PMy, pg/m’? ot B . il
‘;l Particulate Matter T Annual * 40 40

Badbatibabhdeblut i S e

-Gravimetric

4 i i
| (Size less than 2.5um) ! 24 Hours ** ‘\ 60 60 -TEOM !
or PMas, pg/m’ - | -Betaattenuation
“Ozone (Oz) i 8 Hours * ; -UV Photometric
pg/m? 1 Hour ™ -Chemiluminescence
t -Chemical Method SN
[Lead (Pb) [ Annual* 0.50 "AAS/ICP Method after sampling on

24 Hours ** 1.0 1.0 EPM 2000 or equivalent filter paper
; _ED-XREF using Teflon filter
Non dispersive Infrared (NDIR)

Spectroscopy

02 02
04 ! 04

mg/m’ 1 Hour **
Ammonia (NF), Annual *
pg/m* | 24 Hours **
Benzene (Cg He), Annual *
pg/m?

-Chemiluminescence
-Indophenol method
“Gas Chromatography (GC) based
continuous analyzer

-Adsorption and desorption followed

| by GC analysis
| Benzo(a)Pyrene (BaP) T Annual * \, 01 5 01 Solvent extraction followed by
li Particulate phase only, ; HPLC/GC analysis J
| ng/m? \ - '
| Arsenic (As), ‘ Annual * 06 06 “AAS/ICP Method after sampling on
| ng/m? EPM 2000 or equivalent filter paper
Nickel (Ni), \ Annual * 20 20 “AAS/ICP Method after sampling on

R Wit | |EPM2000orequivalent filter paper
. metic mean of minimum 104 measurements in a year ata particular site taken twice a week 24 hourly at
uniform intervals. '

# 24 hourly or 8 hourly or 1 hourly monitored values, as applicable, shall be complied with 98% of the time in a year. 2% of

the time, they may exceed the limits but not on two consecutive days of monitoring

NOTE: Whenever and wherever monitoring results on two consect

i ' itive days of monitoring exceed the limits specified above
S S AT o oy e oy s 3 s
for the re: pective category, it shall be considered adequate reason to institute regular or continuous monitoring and further
investigations. A i
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MWM&MM& exercise of the powers coitferred by Su

on (2)
section 16 of the Air' (Prevention and Control of Pollution) Act, 1981 (th.uof 1981),
mmmmafmﬁoﬁmmm .0, 384(E), dated 11% April, Wmést)
935(E), dated 14™ October,” 1998, the Central mm Qaml M hereby notify the
National Ambient Alr Mﬁym&m mediate effect, namely:-

Poliwtant Time Weighted an: "Ambient Atr

— Industrial, Ecologieally “Methods of Measurement

[}

sawwm Antal®
(SO, pg/m’
24 hours*®

Mﬁ&x Mnmni®
m%l g’ -
24 howry

(gize Jens thin

Pamiculate Mater | Annual®
{size toss than : 6
2 W} or MMy 24 honry™*
i m'

f}m e B Ity ®
s’
' § howr**

OSSN e e SRS

Lead (Ph) ‘At

‘2}3 m&ﬂ

i 7

1 Carbon & hours**
| Monoxide (CO)
| g/’ | hour**

“Ammonia (NHy) | Ansual®
Jpﬁmx ) 4 hours**




B, S

10 | Bangoja)fyrens

bbmmi*

ol

1 | Arsenis (As),
| nat’

Annuai®

B
H
i

S

12 | Nickel (Ni) agh’ | Anoesl®,

0

# | unplingonEPM2000 |

. mmmmmwmwmmmmwmmwmmwmm

twice a week 24 hourly st uniform intervals,
*s 24 hourdy or 0% hourly or 01

Note:  The notifications on National Ambi
i 4 i R

hourly monitored values, as applicable, shall be complied with
8% of the zammm&mwmmmmymmmmmwm

the fimits specified above for the respective category, it shall be considered adoquate reason to

imritute regular or cominuous monitoring and further investigation.

results on two consecutive days of menitoring exceed

SANT PRASAD GAUTAM, Chairman

Extraordinary vide notfication Nofs). $.0.
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TINALL Form IV A/IA
“’.;’.;.‘; KERALA STATE POLLUTION CONTROL BOARD

APPLICATION FOR CONSENT/AUTHORISATION/REGISTRATION
(INDUSTRIES/ESTABL[SHMENTS)
PART I

NAME AND ADDRESS OF INDUSTRY/ESTABLISHMENT : CARBORUNDUM UNIVERSAL
LIMITED

CARBORUNDUM UNIVERSAL LIMITED PB.NO.3,NALUKETTU P.O,KORATTY

I am the occupier of above industry/establishment. 1 hereby apply for clearance/s under :

I

RAME OF STATUTE ESTABLISH OPERATE RENEW/AUTORENEW

Water (Prevention and
Control of Pollution) Act, J
1974

Air (Prevention and
Control of Pollution) Act,
1981

Environment (Protection)
Act, 1986 J

% The entries in the application/s are true to the best of my knowledge,information and belief.
I have signed hereunder.at the end of the application and on enclosure in affirmation of that.

# | undertake to furnish any information, explanation and/or clarification within 15 days of it being
called for to make my application complete. I undertstand that the date on which the application
is made complete in all respect will only be counted as the date of the application.

* | agree to abide by the conditions of the Consent/Authorisation/Registration and the pertinent
legal provisions.

* [ undertake to render access to functionaries and empowered officers of the Board to inspect
the industry/establishment and its premises and peruse records thereof.

Any change in line of activity/pollution load will be effected only after obtaining the Consent/
Authorisation/Registration for which a fresh application will be made.

Place: THRISSUR Name: PREMANATH K.N

This is a computer generated document
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Designation: SENIOR GENERAL MANAGER

Date:
PART 11
GENERAL INFORMATION
1.
REGISTERED OFFICE/ OCCUPIER
ADMINISTRATIVE OFFICE
I
Postal Address CARBORUNDUM UNIVERSAL PREMANATH K.N
LIMITED ,PB.NO.3,NALUKETTU 66/5, PARVATHY, THEJUS NAGAR
P.O.KORATTY ,NORTH KALAMASSERY POST
683104
PIN 680308 680308
Telephone 9447489500
Fax
e-mail kuruvillarajeshj@cumi.murugappa ranjithpb@cumi.murugappa.com
.com
Website WWw.cumi.murugappa.com ‘:ww.cumi.murugappa.com
2.
OWNERSHIP AREA In ADDRESS OF
SQUARE METRE LESSOR,
IF ON LEASE
Built up area null null
Total area null null
Survey No. 1114 12 -1149 1,893 1-1153 | Ward NO.& 6 & Valungamuri
1-1150 2 3-111512-1114 1 | Name
4-111812-116913

This is a (’()Iﬁp“/[’l' g(’l’l(’f’(?lé’d document




e

Village Muringoor Thekkummury Panchayat/ Koratty Grama panchayath
Municipality/
Corporation

Taluk Mukundapuram District THRISSUR

(Possession certifi

cate from Taluk Office in support of ownership of land shall be furnished
in case of application for stone crushers)

Management Public Limited Company
Scale Large
Category ORANGE

This is a computer generated document



4. Particulars of last clearance/s obtained :

CLEARANCE

GRANT/
REFUSAL,No.,Date,Validity

Consent Under Water Act

Consent Under Air Act

ICE/1ICO/ICO(R)

KSPCB/TS/1CO/10041755/2023

Authorisation under BMW Rules

Registration under HW Rules

5. Date of Commissioning: 1985-11
(if new,anticipated date)

6. Nearest building/water body within 100m:

OWNERSHIP , USE ,DISTANCE (In Meter)
(to be marked on site

plan)

From The Building

From Effluent Treatment Plant

Dug well/tube/pond

Stream/river/lake/backwater/sea

This is a computer generated document




7. Raw materials(including fuels & lubricants)and products

52

(A)
RAW MATERIAL QUANTITY UNIT
PER DAY
Raw petroleum Coke/ 0.83 TPH
Quartz 1.0 TPH
Silicon carbide grains, brown fused 1.042 TPH
alumina grains, white fused alumina
grains, special ceramic grains
Silicon carbide crude 0.833 TPH
(B)
PRODUCT UNIT QUANTITY
PER DAY
Silicon carbide macro grains TPH 1.67
Microgrits of SiC and special TPH 1
ceramics

8. In case of manufacture of plastic carry bag/container :

(Plastic Manufacture and Usage Rules)

Types

QUANTITY

Minimum sizes of
carry bags(not be
less than 8 * 12)

Status of compliance with
Rules 5,6,7&8

—N/A -

9. Total manpower:

10. Working season:

This is a computer generated document




12 Number of staff quaters within the premises :

o

11. No. of working days per year days / shifts: null

Number of residents: null

13. Production process:

(Attach flow sheet and project report)

14. Gross Fixed Capital Investment(Rs in lakhs): 3355.08

(Rs. in Lakhs)

AMOUNT(Rs.)

MODE OF PAYMENT

Receipt No.

PERIOD

null Year null Month

PART III

WASTE WATER MANAGEMENT

1. Water consumption details:

S1.No. PURPOSE CONSUMPTION
I/d

--N/A --

2. Source/s of water with quantity(KL/D):

S1.No. Source Type Source Name Quantity
KL/D

- N/A --

3. Effluent treatment details:

S1.No. Uses Effluent Treatment Treatment Details
Generation(KL/D) Arrangement
Status
-- N/A --

This is a computer generated document
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4. Effluent quantity and quality:

OUTLET QUANTITY QUALITY RECIPIENT
NUMBER (m3/d) BODY
PARAMETER UNIT CONCENT-
RATION
—-N/A--
hios
* In case of discharge to land, extent and survey number shall be provided)
5. Recycle/Reuse of treated waste water:
QUANTITY USE
(/d)
—NI/A -
6. Water Budget:
(Account for difference between water consumption and effluent generated)
7. Details of rain water harvesting :
PART IV
AIR POLLUTION MANAGEMENT
1. Fuel consumption:
FUEL CONSUMPTION USE
tpd/kld
-- N/A -
2. Fugitive emission:
Sl.No. Sources Control Measures

This is a computer generated document




-- N/A --
3. Stack details:
‘:tackNo. Materi Dimension Height Source of Emission Fuel
al of above
Constr Height Diameter | Diameter roof Equipme | Capacity | Unit Type Quantity
uction (m) Top Bottom level,m nt (tpd or
(cm) (cm) (for kld)
generat
ion
only)
1 RE 60.0 1.6 2.2 50.0 CYCLON | 1.67 TPH NO FUEL
INFORCE E,WET
D DUST
CEMENT EXTRAC
CONCRE TION
L TE SYSTEM.
4, Emission Details:
Stack Stack Design Concentration in mg/Nm3,at 12% CO02 correction
No. Name. Flow
(Nm3/h) PM s02 NOX co Others
1 Numbers 120000 150.0 400.0 400.0 100.0 0
5. Emission control&monitoring:
Stack Stack Port Hole Platform Ladder (Y/N) | On-Line Monitoring Sources Sources
No. Name. (Y/N) (YIN) Measures
Continuous | Periodic
(YIN) (Y/N)
1 Numbers Yes Yes Yes Furnace GAS
COLLEC
TION HOOD,
CYCLONE
SEPERATO
R, WET
DUST
SUPRESSO
R.

6. Ambient air quality:

(applicable for large scale red category units only)

This is a computer generated document
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Location Air quality (microgram/m3)

—

SPM So2 NOx RSPM H2S Others D*

Sound
(dB(A)Leq)

(D* Day time- 6 a.m to 10 p.m; N* Night time- 10 p.m to 6 a.m.)

PART V

SOLID WASTE MANAGEMENT

HAZARDOUS WASTE MANAGEMENT

1. Activity for which authorisation is sought:

2. Details of hazardous waste as defined in the Hazardous Wastes Rules:

SI.No. Type of Waste Category of waste Quantity Quality
3. Mode of Hazardous Waste:
Si.No. Type of waste Mode of
Storage Treatment Disposal
4. Details of Registration Obtained from Central Pollution Control Board:
(In the case waste re-processors/refiners only,attach copy of Registration Certificate)
5. Isolated storage of hazardous chemicals: N/A
(Schedule 11 of the Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989)
Chemical Use Mode of Storage Capacity int

6. Whether emergency plans are prepared for taking

This is a computer generated document



*on-site measures Yes/No ‘N/A

*off-site measures Yes/No :N/A

7. NON-HAZARDOUS WASTE MANAGEMENT

Category Quantity(in tly) Details of storage treatment &
disposal

-= N/A --

OTHER PARTICULARS
8. Green-belt details(%):
(also to be shown in site plan)

9. Details of litigation pending, if any, against pollution
due to your establishment:

10. Details of separate energy meters, if provided, for
pollution control equipments:

11. Details of stand-by power, if provided, for pollution
control equipments:

12. Any other pertinent matter:

Accompaniments :

1. BUILDING PLAN

2. Site planing(in A4/A3)showing residences/structures, water bodies, roads etc, within 100m radius of the
industry(200m in case of crusher industry)

3. LETTER

4. CAPITAL INVESTMENT

W

. SAMATHAPATHRAM

(o))

. Details of production process

3

. Process flow diagram

0]

. Copy of Address Proof

This is a computer generated document
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9. Copy of possession certificate
10. Copy of Land Tax Receipt(Self attested)

11. Affidavit in Rs. 100/- stamp paper or C.A.'s certificate regarding undepriciated value of the fixed assets

of the
industry/project clearly indicating the value of Land, Plant & Machinery and other Miscellaneous Fixed

Assets etc. on
a particular date(alongwith a copy of the balancesheet of the industry/project as applicable)

INSTRUCTIONS

1. The Application is to be made by the occupier.
2 State NA if any item is not applicable.

3.The gross fixed capital investment shall include the cost of land, building, plant, machinery, etc.
without depreciation upto the date of application. If the land is on lease 20 times of the annual lease
amount shall be taken as cost of land.

4.Consent fee shall be paid for a period of 5 years. In case fees under Water act, Air Act, BMW
Rules,Plastic rules are already paid for part of the period,proportionate fees for the balance period
are to be paid.For the purpose of calculation of consent fee,part of a year shall be counted as one
year.

5.The consent fees is to be paid online.

6. The water consumption in part 11T shall not exceed that specified in the schedule of the Water Cess
Rules, 1978. In case that is exceeded, the reason thereof is to be stated.

7.The analytical part in Part ITT and Part IV shall be supported by reports of analysis done by
laboratory approved by the Board.

8 Pollution prevention, control and monitoring facilities may be got designed and installed
preferably by consultants approved by the Board.

9.The following documents are available at the Board offices on request, free of cost.

(a)Chart of consent fee payable.

(b)Categorisation of industries into red/orange/green

This is a computer generated document
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(c)Schedule of Water Cess rules, 1978.
(d)List of laboratories/consultants approved by the Board.

This is a computer generated document
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Attachment for Compliance with Hazardous Wastes
(Management and Handling) Rules, 1989
Form-I

[(See Rule 2(b), 5(2), (3) and (6) (i1)]

APPLICATION FOR AUTHORISATION/RENEWAL OF AUTHORISATION
FOR COLLECTION / RECEPTION/ TREATMENT / TRANSPORT / STORAGE/
DISPOSAL OF HAZARDOUS WASTES

From :CARBORUNDUM UNIVERSAL LIMITED
CARBORUNDUM UNIVERSAL LIMITED ,PB.NO.3,NALUKETTU P.O,KORATTY

To,

The Member Secretary,

Kerala State Pollution Control Board
Sir,
I/We hereby apply for authorisation / renewal of authorisation under sub-rule (3) of Rule 5 of the

Hazardous Waste (Management and Handling) Rules, 1989 for collection/ reception/ treatment/ transport/
storage/ disposal of hazardous wastes.

(FOR OFFICE USE ONLY)

1. Code. No:

2 Whether the unit is situated in a critically polluted area as identified by Ministry of Environment &
Forests :

This is a computer generated document



TO BE FILLED IN BY APPLICANT
PART - A

GENERAL

3. (a) Name of the Owner/Occupier: PREMANATH K.N

(b) Name and address of the unit and location of activity: CARBORUNDUM UNIVERSAL LIMITED
CARBORUNDUM UNIVERSAL LIMITED ,PB.NO.B,NALUKETTU P.O.KORATTY

(¢) Authorisation required for (please tick mark appropriate activity/ activities):
(d) In case of renewal of authorisation, previous authorisation number and date:

4. (a) Whether the unit is generating hazardous waste as defined in the Hazardous Wastes (Management and
Handling) Rules, 1989

(b) If so, the Category No.
5. (a) Total capital invested on the project: null
(b) Year of commencement of production: null
(¢) Whether the industry works general/2 shifts/round the clock:null

6. (a) List and quantum of products and by-products:

PRODUCT UNIT QUANTITY
PER DAY
Silicon carbide macro grains TPH
Microgrits of SiC and special ceramics TPH
By-PRODUCT UNIT QUANTITY
PER DAY
- N/A ==

(b) List and quantum of raw materials used:

RAW MATERIAL UNIT QUANTITY
PER DAY
Raw petroleum Coke/ TPH 0.83
Quartz TPH 1.0

This is a computer generated document
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silicon carbide grains, brown fused TPH 1.042
alumina grains, white fused alumina
grains, special ceramic grains
Silicon carbide crude TPH 0.833

7. Furnish a flow diagram of manufacturing process showing input and output in terms of products and
waste generated including for captive power generation and demineralised Water.

PART-B

PERTRAINING TO SEWAGE AND TRADE EFFLUENT
8. Quantity and source of water for:

S.No PURPOSE CONSUMPTION(L/D)

< NIA =

9. Sewage and trade effluent discharge:
(a) quantum of discharge m3/d
(b) Is there any effluent treatment plant:
(c) If yes, a brief description of unit operations with Capacity:
Suspended solids
Dissolved solids
Chemical Oxygen Demand (COD)
Biochemical Oxygen Demand [(BOD5/200C)]
Oil and grease
(Additional parameters as specified by the concerned Pollution Control Board)
(e) Mode of disposal and final discharge point (enclose map showing discharge point):

(f) Parameters and Frequency of self monitoring:

PART-C
PERTAINING OF STACK (CHIMNEY) AND VENT EMISSIONS

10. (a) Number of stacks and vents with height and dia (m)

This is a computer generated document
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(b) Quality and quantity of stack emission from each of the above stacks-particulate matter and
sulphur dioxide (SO2) (Additional parameters as specified by the concerned Pollution Control
Board):

(¢) A brief account of the air pollution control unit to deal with the emission:

(d) Parameters and Frequency of self monitoring:

PART-D
PERTAINING TO HAZARDOUS WASTE AND HAZARDOUS CHEMICAL
11. Solid Wastes:
(a) Total Quantum of generation : N/A

(b) Quantum of hazardous waste generated and its nature, as defined under the Environment
(Protection) Act, 1986. (See the Hazardous Wastes (Management and Handling) Rules, 1989):

(c) Mode of storage within the plant, method of disposal and any other information sought by the
concerned Pollution Control Board:

(c) Mode of storage within the plant, method of disposal and any other information sought by the
concerned Pollution Control Board:

12. (a) Hazardous Chemicals as defined under Environment (Protection) Act, 1986 (“See the Manu-
facture,Storage and Import of Hazardous Chemicals Rules, 1989):

(b) Whether any isolated storage is involved if yes, attach details

Chemical Use Mode of Capacity
Storage int

(c) Whether emergency plans are prepared for taking
- On site measures :

- Off site measures : No

This is a computer generated document
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No.DFB/1348/2024-T3/F&B/R.Dis Office of the Director of
Factories & Boilers, Thiruvananthapuram
Dated 20-07-2024

email : director@fabkerala.gov.in
Telephone : 0471-2441597

From
Director of Factories & Boilers
Thiruvananthapuram

To
Shri/Smt SRIDHARAN RANGARAJAN (DIRECTOR)
[M/s CARBORUNDUM UNIVERSAL LIMITED ]
Number 1
Jeevaratnam Nagar Main Road
Adayar
Chennai- 600020

Sir,
Sub : Approval of plans under Factories Act and Rules- CARBORUNDUM UNIVERSAL
LIMITED,P.B. No.3,Nalukettu, Koratty P.O.,Thrissur Dt. 680 308. - Plans approved
documents forwarding of -reg

Ref : Letter No:IFB/IUKD/165/2024-A dated 07-05-2024 of the Inspector of Factories and Boilers ,
Gr-1,Directorate

Your attention is invited to your application dated 09-07-2024 forwarded vide the letter referred
above. One set of approved drawings is enclosed here with.

Yours faithfully

Director of Factories & Boilers
Thiruvananthapuram

Enclosure:- 1. Permit No: 169/2024
2. Plans (4 Nos.)

Copy to:- 1. Inspector of Factories and Boilers, Gr- null,Directorate with approved plans
2. Joint Director of Factories and Boilers
3. License Section

Note: An amount of Rs. 0.0/- remitted vide chalan No. Dated is credited to Government account.



OFFICE OF THE DIRECTOR, FACTORIES & BOILERS
THIRUVANANTHAPURAM

Factory Plan Approval Order

Section 6(1) of Factories Act 1948, Rule-3 of Kerala Factories Rules 1951

Order No: DFB/1348/2024-T3/F&B/R.Dis. Dated 20-07-2024

Factory Name & Address

Occupier Name & Address

New/Modification of the existing

If Existing
a)Registration No
b)Permit No & Date
c)Office

Area
a)Existing
b)Proposed
c)Deletion
d)Total

Workers
a)Existing
b)Proposed
c)Deletion

c)Total

Permit No: 169/2024

CARBORUNDUM UNIVERSAL LIMITED
P.B. No.3,

Nalukettu, Koratty P.O.,

Thrissur Dt. 680 308.

SRIDHARAN RANGARAJAN (DIRECTOR)
Number 1

Jeevaratnam Nagar Main Road

Adayar

Chennai- 600020

Modification of the existing

IJK/12/136/1988
12/2024, 08-01-2024

Directorate

13148.32 sq. m
27.93sq. m

13176.25sq. m

Male Female Total

175 24 199
0 0 0

0 0 0
199




b1

Manufacturing Process

Power
a)Existing
b)Proposed
c)Deletion
d)Total

Factory Location
a)District
b)Taluk
c)Village
d)Survey No

e)Panchayat/Municipality/Corporation

Silicon Carbide various grade of fused Alumina
special ceramic micro grits (20119)

9805.71 KW + (0.00 0 KVA DG Set)

870.96 KW +(0 KW(SB) +0.00 KVA DG Set)
110.00 KW + (0.00 KVA DG Set)

10566.67 KW0 KW(SB) +

Thrissur
Chalakkudy
Kizhakkumuri

893,1115/1-
1,1115/2,1115/3,1115/4,1118/1,1118/2-
1,1119/1-1, 1119/3,1149/1-1,1150/ 2, 1150/3-
1,1150/3-2,1150/3-3,1 150/3-4,1151/2-2,1153/2-
4, 1153/2-5,1153/2-

Koratty

Following conditions should be satisfied before starting the manufacturing process. In addition to

this, permit is valid in accordance to the directions given b

y the factory inspector after inspection.

Validity of the permit is one year from the date of of approval.

If the construction of factory is not completed during the specified period, the permit has to revalidated.
Construction of building for the factory shall be done in accordance with the plan approved vide the
above permit. If any change is required, new plan shall got approved. Application for factory license

can be submitted only after getting such approval.

According to Kerala Factories Rule 3(4)factory manager/occupier shall submit a Stability Certificate in
Form No.3 along with the application for license to this office. Original Certificate shall be submitted to
the concerned Inspector. (Validity period of Stability Certificate is 5 Years)

As per Rule 4 and 5 of Kerala Factories Rules manufacturing process shall be carried on only after

getting the Factory License

Director of Factories and Boilers

Digitally signed by P PRAMOD
Date: 2024.07.20 16:12:45 IST
Reason: Approval

Location: Kerala



BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH AT CHENNAI

O.A No. 39 of 2024 (SZ)

Mr. Jonatt Jose

.... Applicant
Vs
The Secretary and Ors.
.... Respondents
ADDITIONAL AFFIDAVIT

M/S PRASAD VIJAYAKUMAR (Ms. No. 1254/1999)
VIGNESH SEKAR (Ms. No. 3281/2018)
PRANAV. R (Ms. No. 3700/2023)
9003271435

COUNSEL FOR RESPONDENT No. 5
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